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CEN TRAL ADMINISTRATIVE TRIBUNAL P RIN C;P AL BENCH

D.h.MNo,958/98

S
New Dalhi: this the | ~ Ju~& | 1g0s,

HON 'BLE MR, S, R ADIGE VICE CHAI A aN (a)
HON PBLE DR, po VEDAVALLI MEMBER(R),

P.N,Upadhayay, '
s/o shri K.N,Upadhayay ’

#o 13, Kadambani fpartment,

Sector -9, Rhini,

New DBlhi,

wrking as asstts Production Manager(op)
under Respondent No,.'4

2. shri P.K,Bshera,

s/o shri P,C,Behera,

working as asstt. Production Manager (0p)

in the Dte. of padvertising & Visual Publicity,
PTI Building,

Parliament street, '

New Delhi ‘01 XX ;OpplicantSe

(By Adwcate: Shri T.C, agarwal)

Vg rsus

Union of India through

1. Secretary to the 6/ 1, o ‘
Ministwy of Information & Broadcasting, Shastri
Bhawan, New Delhi=01,

2+ Secretary, \
Department of Personnel & Training,
oI, '

. yNew Delhi=01,

3 +Secretarmy,
Union Public Service Commission,
Dholpur House,
Shahjaha Road,
Neu Delhio

4. Director Generel,
Dte. of advertising & Wisual
Publicity, PTI Buil ding,
‘Parliament Street,
New Del hi =01 secv e ReSpOE! dentS.'

(By Adwcate: Shri S.M,'arif)
JU DGMEN T

HON'BLE MR, S. R.ADIGE VICE CHAIRM aN ()

foplicants sesk consideration for
promotion to the post of production l"lan-ager(DD')

and connected reliefs,
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2. Adnittedly applicant has submitted a
representation fn respect of the afo resaid prayer
on 30.3.98 (pnnexure=a1) uwhich still remains

undisposed of, . !

3 The p'resent DA is clearly premature in
viey of section 20(2) (b) AT Act, as pointed out by - |
réSpondents' counsel Shri Arif who has appearad

in response to notice,

4, Meanuyhile shri Agarwal asserts that g2
PC to consider promo tions to the post of Broduction !
|

. Manager(OpPy is to be hel d shortly,

5, The 04 is diSpDSE!d'df u;.th a direction

to respondents to disgpose of applicants‘ aforesaid
representation by a detailed, speaking ang reasonad
order in accordance with rules and‘instructions.

under intimation to appl-ic:ants within 3 months

from the datg of receipt of’'a copy of this order) 1
and while doing sg eXxamine applicants! ol 2ims for bein gf
conside'red for promotion by the PCe If any
grievance still survives, it uill be open to :
applicants to agitate the same through 3ppropriate |

original proceedings in acecordance with lay, if

80 advissd.

6o The 04 is disposed of accordingly at fhe ,r

preliminary hearing stages No oosts.
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(DR. A, VEDAVALLT ) ( Se Rs ADIGE )
mmBER(J). . VICE CHAIAMaN (a),
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